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3 ! CENTRAL ADMINISTRATIVE TRIBUNAL
‘ JABALFUR BENCH
-5 JABALPUR
‘8
Y 0.A.No. 815/1997

Hon'ble sh. M.P. Singh, vice chaimman
Hon'ble sh. G. shanthappa, Judicial Member

Jabalpur, this the 18th day of November, 2003

1. smt. Tara Bal
widow of late shri craib pas

2. Dhaniram
s/o Late shri Graib pas

Both Resident of House No.54
Village & Post Richai
Jabalpur (Mp). «++ Applicants

(By Advocate: Nonhe)
Versus

1. The Union of India
thrcugh the secretary
Ministry of Defence
New Delhi,

2. The Commandant
Central ordnance Depot

Post Box No.20
Jabalpur(Mp). «. Respondents

(By Advocate: sh. B. Dpasilva through sh. Sayed Akthar)

ORDER (oral)
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By M. P. Singh, Vice Chairman:

As none appeared for the applicant on

/
dismissed for non=-prosecution on 28.10.2002.

>4
= 1.8.2002, 13.9.2002 and 28.10.2002,the OA was
)

N
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Thereafter, on £iling an MA 1627/2002 for
restoration of the oA 815/1997, the same
had been disposed of and the 0A was restored
cost of
subject to payment of/Rs.200/-. Today neither
‘ 3
the applicant nor her counselhjs appeared. It
keem 9/
has,observed that the cost of Rs.200/- has not
yet been paid by the applicant. Therefore, it
appears that the applicant is not interested to pursue

her matter. Accordingly, the oa is againsk dismissed
in default and for nNon=prosecution.
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CE ADMINLSERAT IVE T RIBU JABALFUR BENGH,J PUR

ORIGIN\L APPLICATION NO,815 of 1997

Jabalpur, this the 28th day of Octder,2002.

Hon'ble MreJustice N.NeSingh- Vice Chairman.

Hon'ble Mre ReK Jpadhyaya-

1. Smt e Tara Bai,
widow of Late Shri Graib Das.

2+ Dhaniram,
8/0 Late Shri Graib Das,
age abat 22 years.

Both resident of House N0O.54,
village & Post Richai ,Jabalpur (P)

By Advocate~ None)
VERSJ S

1« The Union o Irndia,
thraugh the Secretary,
Ministry of Defence, New Delhi,

2+ The Commandant,
Central Ordinance Depot,
POst Box NO0+20, Jabalpur ()

By advocate- Shri P eShankaran for
Shri BDasilva)

ORDE (%)

Menber (mmnVo)

-APPLICANT S,

~RESP ONDENT'S .

On 1.842002 and 13.9+2002,none gppeared on behalf o

the gpplicant. Today also ndbady is present on behaj.f o the

applicant. It appears that the agpplicant has no interest in

prosecuting this case. Accardingly, this Oa is dismissed for

noz)-pro.secut ion.
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(ReKolp aya) (NeNeSingh'

Menber (Admnv. Vice Chairman,
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